| TEM NO 49 COURT NO. 1 SECTI ON Xl

SUPREMECOURTOF I NDI A
RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (C No(s). 36996/2012
(Arising out of inpugned final judgment and order dated 27/04/2012 in
CMAP No. 42068/2003 passed by the Hi gh Court O Judicature At
Al | ahabad, Uttar Pradesh)
SHRI SAMAR SI NGH Petitioner(s)
VERSUS
STATE OF U. P AND ORS Respondent ( s)
Date : 04/08/2014 This petition was called on for hearing today.
CORAM :
HON BLE THE CHI EF JUSTI CE
HON BLE MR JUSTI CE KURI AN JOSEPH
HON BLE MR JUSTI CE ROHI NTON FALI NARI MAN
M Dutta, Adv.
P.S. Sudheer, Adv.

Ri shi Maheshwari, Adv.
Anne Mat hew, Adv.

For Petitioner(s)

For Respondent (s) S.R Singh, Sr. Adv.
Ardhendumaul i Kumar Prasad, Adv.

Tanmay Arawal , Adv.

SS5 FSSS

=

Adar sh Upadhyay, Adv.

UPON hearing the counsel the Court made the follow ng
ORDER

Li st t he mat t er for final di sposal on
non-m scel | aneous day within six nonths fromtoday.
Counsel for the parties are pernitted to file
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addi ti onal docunents.
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(Neetu Khaj uri a) (Renu Di wan)
Sr. P. A Court Master



